
:

TIIGH COURT OIi"IAJ\{MU AND KASHMIR AT SINAGAR

To

The Principal District & Sessions Judge,
All Districts of J&K State.

Yours faithfully'
\,

-, \ -r'1(#t+( MohammaYfasin Beigh )
Joint Registrar (Adm.)

)ated: r*,r:''fiT%T U i

n'ateaz 0l- lo - Lot*

Sub:- tmplementation of resolution adopted in the Chief Justice
Conference, 2016 (litatistical Section ).

Sir, ,

Kindly find attacltr:cl * Co,rtbr.rr.e Secretariat online updation

portal questionnaires with the recluest to furnish the requisite information

as per attached questionlaires so that r-rpdation of the same oan be done

well in tirne.

In this regard, you are recluesteci to fiunish consolidateci inforryation

of your Court and Courls Subordinate to You, to the part of

questionnaires strictly as per fhe prescribed proforma through email or

Tele-Fax No. 0194 -2506639 by or before 10-10-2017 so as to enable us

to upload the consolidatecl tlata.

The nratter may be 1t":ater-l as Mos{-WgeUl!.

Encl: Three leaves.

Incharge NIC for uploacling the same in the on th1 official website

HighCourt. _t \.__",, {fi_1ilG
.IoiIrt Registrar' (A(m:)
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-.I^h^r, i- Srrlrnrdinrlle (lorrrts (Civil & Crirttinal es

01.07.2017-
30.09.2017

s1.

No.
ffing at the start of the quarter

Number of such cases instituted in the quarter

ttumner of such cases pending at end of quarter

been pending for more than 5 Years

1.

2.

3.

4.

5.

(1)

Delay and at'rears Committee
Cas

C,i"-@r Citizens, Marginalized

B.

Sections,DifferentlyAbledpersonsandPneventionofCorruptionActCases

A. Prevention of CorruPtlon Act

PendencY of Cases r

Crime against women
Pendency of Cases

c. Crime against Senior Citizens

PendencY of Cases

01.01.20L7-
30.09.2017

Number A cases institqleclirllLheguglter

Mmber oaases disPosed of in tlrequarter

NumUet' ot cases pqqllng 3! end,of-gyg{gt

Ntrmber;f 
"at"s 

p.nding fo,'r"ore than 3 years at the

01.07.2011-
30.09.2017

s1.

No
a. Number of such cases pending at the start of tne quarrer

IttrmU.t of cases instituted in tlte cluat'ter

Itf umU"t of cases disposed of irr the (luarter

ffi;G;;.t."
ffimber of cases perai,,gfJt iirore.than 5 years at the

b.

c.

d.

e.

Number of st,A cases pending at the start of the quarter

Itt,,mUer of cases instituted in the quarter

rtrurnbet of cases disposed of in the quarter

"a'r't 
tft" 

"'A 
of

quarter

01.01.2017-
30.09.2017sl.

No.
d.

b.

c.

d.

e.

sl.
No.
a.

b.

c.

d.

e.



l2l
I
s

D. Crlmes Against Marginalized Sections

Pendency of Cases

Crimes Against DifferentlY Abled

Pendency of Cases

sl.

No.

o1.o7.20t7-
30.09.2017

a. Number of such cases pending at the start of the

quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of in the quarter

d. Number of cases pending at etrd of quarter

e. Number of cases pending for tnore than 5 years at the

end of quarter

Number of such cases pending at the start of the

Number of cases instituted in tlre quarter

Number of cases disposed of in the quarter

Number of cases pending at end of quarter

Numb"t 
"f 

.ases pending for more than 5 years at the

end of quarter



(3)

Monitoring mechonism for lracking the progress of cases to under-Triol Prisoners

A. Details Regarding Number r? Un,lnr-trial Prisoners in the State:

B. Detail regarding Criminal cases pertaining to under-trial prisoners.

sl.
No.

As on 30.09.2017

L. Total number of inmates in all the jails of the
State (including under-trial prisoners)

2. Total number of under-trial prisoners

3. Percentage under-tria I prisoners

sl.

No.
As on 30.09.2017

1" Total number of Crimindl Cases pending in the District
(all categories including Siessiorrs Courts and Magistrate -

Courts

2 Total number of cases pertaining to Under-Trial
prisoners

3 Number of cases of the criminal cases of the Under-Trial
prisoners having duration of :

a) Less than One year

b) 1-3 years

c) 3-5 years

d) 5-10 years

e) More than 10 years

!

,


